A

|

v'_:...;.. .

. | L J-ENNEXURE(__ 3
I CENTRAL ADMINISTRATIVE TRIBUI\«AL ‘ {
B LUCKNOW BENCH LUGKNOW . ‘
. ooooo T .f
. ’ - " ’l
R INDEX SHEET . | ‘I
l

M of 199¢ (_34:)

CAUSE TITLE OO -y

_Name of the arties
~Na P ;

t% %\’\GU\XL _. _

k_\,‘.ﬂ\} N

Versus. : . -
_ _ B

‘1 V (QC\,L/\X l '{‘}-QL\?Y \Nf CL_QM_\/\ | - i

. l . Part A.B.C. o
| Eljfb;’; oot 5e§c§1§t§o’r§ ¢ documents . - =17 TPage T
i -7 m s T L

A J\g elk \L\i\ - ._ AL~ .)/ ;

féj) ek ODBlool- " Az / ' !

3. Sudepeocds S llpade. Ay - e 1

W felitTen o Ao — Ak A/

ﬁl, . :fu/x/\/.\/\,:z;m M 7 | 7L — 1-%:2)},.*\:’ A—‘lg |
é} :- . ? C]\/\_/ < ’\/ . . . SRR . | ,% ’Ayﬁéq . ..




,ﬁ’-

2,

4

3,

7

AR |

S
A

3.

in0,

I CENTIAL ADMINISTHATIVE: TRIGUWAEeRtral Adminste ve r Tyukhl
P . 'CIRCUIT BEWCH, LUCkNgw —  Sierit v Lemtow,
1 ' : ) S Thete oI FLAL :

i ’ } : ! Yrus 9]
il . S

A%PLIC\PT\Q) §s§559e \Tjia. L)?kbéknn cF C%»cl»cr

5#& cu~\c9%ﬁ2/\_ .
"’—-—\'&’\.\

N t.:[- S SENTS)

5

: partlculars to-be examlned

hr : ~ Reg;‘.stratit.:xn Nu._;é:j_l or 19/89/(‘36_,/ /)

I;Cbﬂfj$v/ ;;7 Tandon— ;Aaiéi.;~¢<kL4,

Endorsement as to result of

il)/f

!

njg

examlnatlon

:I1I / L e—, .
Is‘tbe{agpeal’Competent ? E P Cxéx
a)! Is the application in the

‘ prescribed form 7

‘ .

Is the application ln paper

? book form ? . - :

C)d Have six complete sets of the c/;§§:€}”“

[
q appllcatlon been flked 7. anTWXJ:

5)1 Is the. appeal in time ?

h)L If not, by how many days it
4 is beyond time? . :

.c)w_Has'shffleient case for not

i making the application in time, 'f 0\0(&4;c(

b been filed?

Ha%.the document of authbrisation/ -
Uakalatnama been filed 7 -

Istthe application accompanled by
B B,/Postal Order for Re. 50/ =

Has the certified COpM/COpleS
‘of the order(s) aqainst .which the

, appilcatlon is made been filed?

a) ‘Have the copies of the
}documenta/relled upon by the
i

a -

applicant and mentioned ip, the
\application, been filed 7

b) FHave the documents referred

- lLto in (a) above duly attested -
lby a Gazetted Officer and
numbered accordlngly ?.

-~

c) ,Are the documents referred -
]to in (a) above neatly typed
pln double sapce 7

-Has'the index of documents been-

flled and pageing done prOperly ?

Have the chronologlcal detalls

of representation made and the. o R
outtcome of such representation . ’ .
been indicated ih the application?- . o

, Is bhe matter raised in the applie-

cation pending before any court of
Lanor .any other Bench of Trlbunal?

. .
,
:4 P ;

8

|
I
(li
o

]
L

%.

°




P
[
.

I Porticularsbg bo E>ammgd - Endorserrent as_to result|

1ic lonfdupl|catn ‘ ' %

Op;as signbd 7 © . w;ﬂ—g N A L

-

- U=l ATE Lstra copins of the applicatiop P Co
wWiLP Annexurcs filed

-
-~ .

L . .
»

L 2, ldentical with tha Original ¢

© |1 leicotive 9 I )

. M l:. - L -~ ’ :
L oy Lantins ¢ o5 ' , 3 |

. | } \
g In Annexares )

R T ' S o - L pBndeads
. darc tne slven address the : o ) R A R
P B RO

tegictered address 9 ’ '

@ famos of tic parties - ' h f.
(Seetea in the copics tally with = :
Lhes s ,nolcucod in the a

L dy eg co
. 3 Dpll~ , BT N -
.r«t*Jr ? . o e '
ations certified - - : : S
ey ¢r sUpao orted by an . ' SR i .‘ :
2CAVIT affirming. that they ' . :

B

o

Ay
(e
4 .

Lp]
]
[s

o
< V)

SR
=)

) A A . . . . . X . . | . .
17, iro the T4chs of the Case "+ . - ' S | ‘
S ifntic ;_ 1%om no, 6 of the o S
dpid ? o .
Y

K. 2

ko ‘ 2per 7 £ o ‘ © . ' 4{ oo
16, H:MC the marticulars top incerim ' ' : ‘

‘ oroﬁr przved for indicaced with
T rpa3uns o

| 'TL o | : . . )
19, ,thther a
Abeen exhay

ll_thc remedios - haye

AR cpplicaton kgt han | e
I ‘ ' - R
| ',l W/L L JJL»% “’I’/’)/L” cotr 19"" - : S /3’ -

NS }

wwwf;’%%"i_‘”_w- |
ir ?ZUL_ bb%D l>4;§¥%L2 - ; lu, - ’ }; ’ ‘ o ]
I 'QM?/7 N?W N°LUL\)>Q€/- a .
L - N " ST ’ |
| . - s '\ .
B | ~
- h- .




KT ~To

7

e L

d
?v&‘”,w/»

~J

W s/
Clrt 30////?0
Qﬁi\)&@
ang o s <y

oy ik oty
NI Q& o QA
_q(kqm(\ o2

G Py
A QQ)mH\U}'

¥, ‘
Qe ~—Qﬂ*lﬁn“"
ST

¢
S

O\

K

Aerv M Tursllve /€  oakitl, Ve Q?’?

1Te~ Mr M- py. s ,7}4, , B
feafoslent fh [Bomsrny freoent-
égﬁﬁ W*"”/I’\-j’;% W‘wv\/é%,)' M/
%JC /?’C_. &’ét’ Z\ "V\-Q_‘?G/f\/ ‘# "A‘/Q'W‘A
\4/)”?4’1.!2_. VL\M Z&‘ ‘/)/’Lf‘v 70 - C ey’
£ o veypomedoa [ it - g,
Aot fore adindosien e N
A Lo S beeatr
”«V% L/ ; .‘ ‘h,,;‘[;{ /ﬁ/b/; /<j % v ;.,‘{//_
[%9""/\/ C'_D{ZZ" MV“"’Z{ 7 / iy AU f\/'
5 Vgt 1
A}"T?JM /'}U/' h%nc// //AW(Z ‘%’/% 5/&
) //{m«/ L e o /&M,\,@/y ol
fu s erdere Cotpm §) S

il G G~ kMo
7 ,m/%g e 4};//;*4@4%/# I A

7. ye
N(;Cc_v?w-\;ﬂ
@K K ¢*~(~Sn “Fe
”\] vhtes W2 WVJ’J
o IO - .
INES g ;‘%”i&
a,v,a SVVe ad j\“_.
2\ T R
%w"\jﬁ/ S
g }/@‘ « QO ]
el




CENIRAL ADMINISIRATIVE  TRIBUNAL, ALLAHABAD

JJA, No. 374 of 1990

Union of India & another Applicants.
versus

Bans Raj Yadav and another Respondents.

Shri Anil Srivastava Counsel for Applicants.

Sshri Bans Raj Yadav Applicant in person.

e

Hon. ¥r. Justice K. Nath, V.C.
llon. Mr. K. Obayya, Adm. Member.

[}

- (Hon, Mr. Justice X, Nath, V.C.)

This aosovlication under section 19 of the
Administrative Tribunals Act, 1985 is for - daashing

the order dated 4.9.90 (Anneiure A-~1) pas-ed by

rezpondent No.2, the prescribed authority under the

rayment of Wages Act, 1936 in proceeding undier section
15 of the said Act. Counter has pbeen f iled by Siri
Bans Raj Yadav, the opposite party No. 1 who is
2resent in person. 3:hri Anil Jrivastava appearing

on behalf of applicants says that no rejoinder will

pe f iled.The case invdlves short point of jurisﬁ%g-
tion of the prescribel authority and therefore, we

hrave heard the learned counsel for the applicants

As well as the applicant on merits and dispose of this

matter finally at the stage of admission.

2. 1t apoesrs that by judgment dated 23.12.88 in
T.A. 853/86 filed by the present respoindent No. 1 Shri
sans Raj Yadav against the present asplicant the
question of promotion of Bans Raj Yadav ag@inst the

restructured post in the grade >f B 550-750 and of



computation of his leave interms of certain directions
of the Railway Board for purposes of leave encashment
had arisen. The relevant para of judgment of the

Iribunal is as follows:

“We furth-r direct that the plaintiff's case
will be examined by the defendants for
consideration of the following:
(a) for promotion against the restructured post
in the grade of & 550-75C, and

(b) for computation »Ff his leave in terms of
Railway 3oard's 3irective of January, 1980, and
if he is found eligible for »rowndrtion ect., he
Wwill be given tte reliefs %xwk as indicated in
Jaras above. This should be donz within a

7i, period of three months from the date oI receipt

of these orgers."

3. Shri Bans Raj Yadav appears to have raised a
grievanCe uncer section 15 oif the Payment Of wages
Act, 1936 befosre the vrescribed authority whose judgment
dated 4,9.90/is impugned in this case. A perusal of the
9%

N . - 3 k)

6. jud ment shows that sinCe the respondenf there, namely
the present applicants wesre alleged to have not p»aid
he appslicant's wages despite the Tribunal's orders
dated 23.12.88 amounting to & 10,573.00. Shri Bans Raj
had prayed for award of those wayes plus ten times
compensation. The judyment alsd shows that while
app~arance was made o behalf of osresent applicants
before the prescribed authoarity, the presence was not
supported by the latter authority and although the

prescriped authorizy gave oppooktunity to the present

ajrplicants to> contest the Case and also t> submit a
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letter of authority, they did not avail of tnat
opportunity. The prescribed authority, therefore,
decided the crse exparte. The prascribted authority
relied upon the affidavit file=d by Bans Raj Yadav

on the .erits of the case and observed that the
judgment of this Tribunal directed that if the
criterian of promstion to the scale of g 550-750

was on the pasis of seniority/suitability, then

the case of Bans Raj Yadav ougnt to be decided on
that basis for the p=riod from 1.10.80 to the seriod ®
when he retir=d on superannuation, whichthe present
applicants were directed to do within a period of
three months. The prescriobed authority opserved that
since n»o orders had been passed by the present
applicants, although Bans Raj Yadav was fit for
promotion, it was proper to accept the exparte
version of Siri 3ans Raj Yadav. Itis on this basis
that the przscriped authority directed the present
applizants to pay ks 10,573.00 as wages plus four
times of alloyances as compensation and certain

amounts o= CoSts.

te The contention »f 3hri Anil Srivastava on
behalf of as’plicants is that the prescribed authority
qnde: the Payment of Wages Act had no jurisdiction

to decide the entitlement of Shri Bans Raj Yadav

for promation of £0r paymEQ%Df any wages on the basis
of supnosed promotion. The contention of Bans Raj
Yadav is that the proper remedy applicable to the
anplicants against the order of the prescribed
authority was either to ajply for setting aside

the said e xparte order or t. file an apseal under

sectinsn 17 of the Payment of Wades Act.
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S We have rtarefully considered the material on

~

recoid and the provisions of sections 15 and 17 of

¢t
o
®

Parment of Wages Act, It is not poszible to accede
t> the contention of Shri Bans Raj Yadav that the
judcment of this Iribunal had directed that he
must be promoted to the restructured post in the
grzde of ps 550-750. The Tribunsl hag recorded in
unmistakable terms that the respondents there, that
is the present a)plicants)shall examine the case of
tre applicant namely Shri Bans Raj Yadav for promdtion
to trat post. 5::ri Bans Raj Yadav r@&ferrsd to the
contents of para 6 of the Tribunal's judgment to
say that the Tribunal had ordered promotion] that
is not correct. The Tribunal had clearly mentioned
that in case proastion to the grade of g 550-750 wWas
to be based on seniorfity/suitability, his case should
also be considered in accordance with his seniority
and fitness for fixation against the post with effect
from 1.10.80 t> the date of his retirement.® The
(/24
Triounal went t> observe that if Bans Raj Yadav was
) 2
dtrerwise fit, would be entitled t>y iave his cace
consicered for the sameiand t> the retirement benefifts
eaccording t9 the revised fixation. Thus, the direction
W
of the Tribunal in unmistakable terms was that the
present aoplicants were to examing the case of 8hri
Bans Raj Yadav for promotion,There was no direction to
Promote him stfaightaway. rhe same situation prevails

spect 0f the relief concerning the computation

0

in ¢

th
(-]
]

o} ave IZor purposes of encashment. The ooservation

h

of the prescribed authority that the present ajsplicants

did not pas:c orders in compliance of the 3Judgment
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8. Shri Anil Srivastava has alg> invited our
attention t> Anmnexure A-3 and A-4, orders dated

6.3.90 and 16/20.8.90 respectively concerned with
claim of promotion and computation of leave of Shri
Bans Raj Yadav, the respondent No. 1 before us and
points out that the prescribed authority under the
Payment 0f Wagrs Act was misled to believe that no
orders had at all been paszed by the present applicCant
in compliance 2f the judgment dated 23.12.88 (Ann. A-2
of this I'ribunal. It is needless to make any Comments
on this contentiosn because the applicants had an
opportunity to indicate this situation before. the

Payment >f vages Authority which they did not do.

9. In the result, this applicCation succeeds and
order dated 4.9,90 (Annaxure Al) of the prescribed
[

authority under the Payment of Wageas Act is €uashedl.

X

ACm. Member. Vice Chairman.

Lucknow Dt. Decemper 11, 1990.
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, S \t
AL

i}

CIRCUIT BENCH, LUCKNOW,

EGN
7 ®
Registration 0.4, NO. ¢<4 of 1990 (L)

* (Under section 19 of the Central Administrative
Tribunal Act, 1985)
~
1. Unlon of India through General Manager,
“ N.E. Railway, Gorakhpur.
2« Senior Divisional Personnel Officer,
N.E, Railway, Ashok Marg, Lucknow.
ecceev-o. Applicants/Petitioners,
¢ Versus
l. Bans Raj Yadav §/o0 Late Shri Mawal,
R/o House No. C-322, Indira Nagar,
Lucknow,
2 The Prescribed Authority (Conciliation O0fficer)
Payment of wages Act, 1936 LAsstt. Labeusn
D 3 Commissioner, Luclknow, _
2] -
L ceoseas Respondents/Opp. Parties,
~{
Q&ji 2§E§IE§,9f the Application

[ i qy L TTEETEmese——
L A\l
> Particulars of the Applicants -

(a) Name of applicant:- Union of Indis through
General Manager, NE Railway,
Gorakhpur ang others,

(b) Designation of Office of Senior Divisional

Office Railway Manager, N.E. Railyay

Somalhmen | iRy o .

Contd. L 'Y .2

\\ f I e, s
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(é) Office Addresss- Divisional Railway Manager,
Ne.E. Railway, Lucknow.

(d) Address for service:Sri Anil Srivastava, Advocate,
B-9, Sector H, Aliganj, Lucknow.

Particulars of the Respondentss
1. Bans Raj Yadav S/o Late Shri Mawal,
R/o House No., C-322, Indira Nagar,

Lucknowe.

2« Rang Rag The Prescribed Authority(COﬁi}Iiation Officer)
Gam U
Payment of Wages Act, 1936,) Assistant |Commissioner,

Lucknow,.

against which the applica=- petition is being filed
;;;;-Z;-;;;;:: ---------- against order dated 4.9.90
contained in Annexure No.A-1
bpassed by Prescribed Authori-
ty, Payhent of Wages Act,
Cum
1936,1Assistant Labour
Commissioner, Lucknow in
F.W. Case Fo, 315 of 1020,
(i} Order No,
(11) Dpated

Nil

L 13

449,90

(1i1) Passed by s Prescribed Authorify, Payment
%Wages Act, 19363j§gsistant

| Labour Commissioner, Lucknow.

(1v) Subject in Brief

-

By means of the present

applicatidn/petition under

f;kﬁZKA&‘V’ section 19 of the Central
2|1 Adninistrative Tribunal set,

L W, BTE Contd......3



1085, the applicants/petitioners

bwg’mer&
Okdﬁwuytteegﬁy the compensation amounting
to Rse. 53,063/~ only to the
Respondent No.lytdk ke bl &390

II. Jurisdiction:
-------------- The applicants/petitioners declare

that the subject matter of the order against which
the aprlicants/petitioners want ke redressal is within

the jurisdiction of the Tribunal.

111T. Limitations
............ The applicants/petiticners further

declare that the application is within the limitation
prescribed under section 21 of the Administrative
Tribunal Act, 1885,

IV. Facts of the Cases=-

TR By g S S IV R G WK G e O O

(1) That the present eriginal application/petition
1s directed ageinst the most illegal and arbitrary
order dated 4.9.90 passed by the Prescribed Authority
Payment of Wages Act, 1936 cum Assistant Labour
Commissioner, Luclmow in F.W. Case No. 315 of 1989,

A copy of the said order dated 4.2.80 is being
filed herewith as Annexure No. A~1 to this original

application/petition.

(2} That to bring home certain facts, it may
be stated that initizlly the respondeni No. 1 filed
a sult No. 294 of 1285 before the Court of Civil
Judge, Lucknow with reliefs that his dateg of birth

S\wl\*&x"‘qo

Contdes..4
‘:Bi, q(ji’ém f"f’,’f 3 T] %T’{q‘ !
r{fﬁ:\. \' > -,
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should be changed to 27.2.1925 and his retirement

in 1981 be set aside with consequential benefits and
if the date of birth can not be altered he should

be declared to have been promoted to the grade of
Rs. 550-750 with effect from 1.1C.1980 and allowed
146 days leave encashment and revised settlement
dues as may become entitled to him by virtue of
this promotion.

(3) That after commencement of the Central
Administrative Tribunal Act, 1985 the aforesaid suit
was transferred to this Hon'ble Tribunal at Allahabad

vide Registration (T.A.) No. 853 of 1986, This
Hon'ble Tribunal at Allahabad consisting of Hon'ble

Justice A, Banerji, Chaimman (JY and Hon'ble A. Johri,
Member (A) finally disposed of the sald case vide
their judgement dated 23412.88. A copy of the said
Judgement dated 23.‘42’;88 is being filed herewith as
Annexure rof 2 to this original application/petition.

4. That aggrived by the aforesaid Judgement
%
dated 23,4,1000 (irnexure No. A-2) the respondent

No. 1 preferred a Review Application before this

Hon'ble Tribunal which was decided against the

Tespondent No., 1 vide order dated 29.6,1908¢.

(5) That after exhausting the aforesaid remedies

the respondent No. 1 yet again filed a contempt

application which 1is registered zs Civil Miscellaneous

Application(Contempt) No. 12 of 1989(L) before this

Hon'ble Tribunal sng which is pending final disposal

) 5
fﬁﬁlvdftsfore this Héé ble Tribunal, The next date fixeqd
%\ qﬁl’ﬁr{q‘ Contd...S



for final disposal in this case is 22.11.90.

(6) That it may here be specifically stated
that in pursuance of the directions of this Hon'!ble
Tribunal the judgement dated 23.12.88 passed in
T.A. No., 853 of 1986 has already been complied
with by the applicantl /petitionerts: . A copy
of relevant orders passed in pursuance of T.A.

No. 853 of 1986 are being filed herewith as
Annexuresz Nos. A=3 and A-4 to this application/

et WY e S s N W % B G G W SIS e O G S e S

petition,

(7) That a perusél of annexure nos. A=3 and
A=-4 to this application/petition would further
clarify that the judgement dated 23.12.88 contained
In Annexure No. A-2 has been fully complied with
by the present applicants/petitioners,

(8) That it is seen that the 3 meé Ne-l
patitionests cricvances in pursuance of complisznce of
the judgement dated 23¢12,88 of Bt ganignment
drdbed 23.28.80 have been fully met and now no ferther

e grievance in respect of the same exists,

(9) That ignoring all the aforesaid facts

Stabon Mo | .
the sppliecsmtieotitioncs preferred an application

No. 315 of 1989 before the Frescribed Authority,
Payment of Wages Act for payment of his wages
alleged to be in compliance of this Hon'ble
Tribunal' s Judgement dated 23412.88. A copy of
such aprlication is being filed herewith as
Annexure No. A=5 to this application/petition,

freTQl Contdeese?
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(0 That the petitioners/applicants are
advised to state that since contempt application
is already pending before this Hon'ble Tribuneal,
respondent Noe. 2 had no jurisdiction to entertain

such application,

(11) That inspite &f the fact that the
contempt application has not yet been disposed
of,the resnondent No., 2 proceeded to make an award
against the applicant/petitioners even without
waiting for the judgement to bhe pﬁgﬁgéée& in the

contempt case,

(12) That the application No. P.W. Case
No., 315 of 1989 has been filed allegedly for the
execution of this Hon'ble Tribunal's judgement

AL
dated 23,12.88 which itselgjnot maintainable,

(13) That the respondent No. 2 has no
Jurisdietion to make an award against the judgement

réssed by this Hont'ble Tribunal.

(14) That the respondent No. 2 is guilty

&f concealment of fact as before the respondent -
No. 2 he never disclosed that against the judgement
Cated 23,12,88 he had already filed a Review
Application which has been dismissed and he has
also filed a contempt applicaticn which is still
pending nor he disclcsed refore this Hontble
Tribunal in the contempt application that he has
filed an application before the respondent No, 2

S‘““l\ﬁmftu

COntd.. cesee8
,iu&ﬁmﬂ
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for redressal of his grievances arising out of ¥

Judgement dated 23.12.88.

(18) That having nc other alternative and
efficacious remedy available to the applicants/

petitioners they are filying the present application

for redressal of their grievances.

e S s D SR D W D8 WS TS el 8 B W T8t o TR TR TS AT S T D 0 90 0 O A A S NS e B - o

T ms (TR e e

(a) Because,the order dated 4.9.90 suffers
from patent error of law and fact and is liable

to be set aside,

(b) Because the respondent No. 2 had no
Jurisdiction to proceed with the case as the
contempt application in respect of subject matter

1s still pending before this Hon'ble Tribunal.

(¢) Because the said award has been pasgsed

ex-parte without appreciating the correct facts

of the case,

(d) Because, the respondent No. 1 has not
come with clean hands during the proceedings of
the sald case No. 315 of 1289, the order dated
4,9,20 is peérversely illegal and liable to be

set aside,

C td....
,ﬂﬁrﬁ'ﬁ on 2
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(e) Phak Because, the respondent No. 2 is
not competent to pass aag order said to be in
’ 231
execution of the{ggggguéated 45@#8%‘ assed by
Hhig Hor B Tribunal, the edder Jofd W9 o6 bassed
the respondent No. 2 is illegal, malafide an

has been passed in excess of his jurisdiction.

(£) Because, the respondent No.2 has passed
the impugned order dated 4.2.20, even %z without
applying his mind,

(g) Because, the impugned order dated
4,9.90 1is patently illegal, malafide, perverse,

arbitrary and has been passed in excess of

jurisdictionand wotheut @PWuaﬂyxﬁr §/1 M&m
evtdemce -

VI, Details of the remedy exhausted:

RO I ED G B el U T 1SN (e WL D THE WS P G AR A S ) T e U P B e W e

The applicant declares that he has exhausted

all the remedies available to him under the relevant

Service Rules.

VII. Matter not pending in any other Court:

- -‘------t-n----'_--n—u----——.——O-----‘

The applicantg further dedlare that they
have not filed any other suit, writ, application

before any other court or Tribunal regarding the

subject matter of the case.

VIII, Relief:-

In view of the facts mentioned in paragraph

above the applicant prays for the following reliefs:-

sw%

. ﬁ":ﬂ‘“‘z&

- Contde., .10
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(1) To set aside the order dated 4.9.90 passed
by the Préscribed Authority, respondent No. 2
" Annexure No. A-1 to this application/petition.
(11) To pass such other and further order as
A this Hon'ble Tribunal deems fit and proper

under the circumstances of the case,

(i11) To allow this application/petition with costs

in favour of the applicants/petitioners.

That in view of the facts stated in the present
application/petition it is in the interest of the
Justice that this Hon'ble Tribunal be pleased to
stay the operation of order dated 4.2.90 passed
by the respondent No. 2 containdd in Annexure No,A-2

decretal amounts ig paid to the respondent No., 1
% it will not be possible for the petitioner Railway
Administration to recover the same from the
v réspondent No. 1 in the event of the present petition
being allowed by this Hon'ble Tribunal, since the

» Respondent No, 1 hasg already retired from service,

X. That the instant petition is being directly
filed in the Registry of thisg Hon'ble Tribunal by
- the petitioners through their counsel Shri Anil
Srivastava Advocate,
A ™ Wl
%\\\‘v
Contd...,11
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(1) Postal Order No, B O2 4l 584S

(11) Name of issuing Post Office MW&N‘X{)"*’L
(111) Date of issuing of Postal Order 20-i11-90

(1v) Postal Office at which payable. Aloabad.

XII List of Enclosures:-

As per details given in the Index.

VERIFIcATION Skl Anlas
» _ ﬂﬁ"‘ﬂnfﬁ:‘ TFF’ET('\
amMm N W aged THoGECS ‘33“3
years, son of shriS/" eils working as Q y—
PR p O Northexs Eastern Railway, Lucmow

do hereby verify that the contents of paragraphs

.......I......... ® are true to my personal
knowledge and parasW(SIOUNL, & Kard XL one

based on perusal of papers and paragraphsﬂ.jﬁ.—’-.’.l..
& y’l‘."‘."é’.zz...believed to be true on legal advice,

and that I have not subpressed any material facts,

Place: &AA,QJR,LM

Dated: 21— \\-¥axy 1990

S ey
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In the Court of

\5«505 Geii’f,ﬂ— %um%m JNE Radiwy, ’%&aﬂ\{u&

oram L. ’W’LJVFR%W@%W

Versus

.........................

* _ Railway Advocate L to appear, act apply and prosecute the above des-
cribed Writ/Civil Revision/CasefSuit/Applicaion/Appeal on my/our behalf, to file and take back documents,

Praccept processes of the Court, to deposit moneys and generally to represent myselff/ourselves in the above
proceeding and to do all things incidental to such appearing, acting, applying, pleading and prosecuting for

myselffourselves,
/
IfWe hereby agree to ratify all acts done by the aforesaid Shri. . M .

Railway Advocate, . ZNLLANGAH/

................. 4

....................................................

in pursuance of this authority.

..............................................

.................................

...................................
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- hegistration (T.A.) No. 853 of 1986
Bansraj Yadava cooe Plaintiff-Applicant.
. . : ‘ : Versus
» |
Union. of India ceve Defendant-hespondent.
) | o AR HNKRH

Hon'b e Justice A. Bznerji, Chairman (J).
Hon'ble A. Johrji, llember (A).

b

gj" (Delivered by Hon. A, Johri, A.ki.)

. “1"; ) o f; - In this suit (Suit No. 294 of 1983),received
»;::' ; on trcnsfer fron®the court of Civil Judge Lucknow under
Sectlon 29 of the administrative Tribunals Act, 1985,

the. pldlntlff who was working on the North-Eastern
nallway as a Head Clerk, and who stood retired in
November,l981 on the basis 6f nis recorded dete of birth,
has soﬁght reliefs that his date of birth should be
changed'to 27.2.1925 and his retirement in 1981 be set

~

P aside with cunsequential benefits and if the date of birti

e
Wl dlmu”, '*\n.\
PN I

cannot'be altered he should be deemed to have been

promoted to the grade of ks.550-750 with effect from
| ,:.; ) . '

1.10.1980 and allowed 146 days lezve ké%;; encashment

T

and rev15ed Settlement dues as may become entltled to

iz . him by:ertue of this promotion.

e
1
i

2. é,, The plaintiff's case is that a wrong date of

birth was recorded in his service record. He made a

@‘\’a\ Ii :
e ‘agx representation in July, 1980 for correctlon of the same
o &N o e
& ;

"‘Af?—.-' "

?ﬁﬁ%ﬁﬁtﬂ‘ ~on the basis of his Birth Register entries. His represen-

¥ %
tation was not put up for consideration&hy the competent
authority, He, therefore, filed this suit in 1983,

Besides the question of his date of birth, in June, 1981

?8//// Some restructuring of the cadre was done with retrOSpéciive
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effect, i.e. from 1.10.1980. The plaintiff's claw
thst he was enti.led to be sromoted to theq{;nmtn
with effect from 1.10.1980 and he assumed charge of the
post 50 he should be paid the arrecrs but he hes heen 4%/
denied this promution. He has then sought yet another

"~ relief regerding encashment of leeve. According to him he
shoul& have beeﬁ sllowed to commute his half pay leave,
wﬁich;w;s lying to his credit 1o make up the totsl leeve

. Woupe
to be enceshed,tu 180 days as he hada only 39 days leave

“-'t""

3* < on fuld pey &no 21u days on hslf pay t¢ nis credit on
40.11,1981, &nu if he works uptu 1983 he would ecrn more

v L]

bl ' of ful: pay leave. He hes 21sc cleimed interest on the

amounts that will thus become payable to him.

3. .ln their written stetement the defendznts have

said that the dote of birth, as recourded by the plaintiff€

himself, is 11.11.1923 znd he has been correctly retired
j$~ on 30.11.1981. They have also seid thet lesve on half |
sverage pey cennol be comsuted and the blaintiff wes not
due promoticn wiih effect frou 1.10.1980. These avermenis
of ithe defendents have, however, heen cnellenged by the

“plaintiff in his rejoinder affidavit.

4, v e h%ge heard the pleintiff in person and
Sci A.V. Srivesteva, leerned counsel for the defendents.
The pleintiff hes relie¢ on the written stztement which

he has filed tc edvence his erguments. He concended thet

he wzs seeking relief for the change of dete of birth
for Qq;ng given commutation of half pay leave for
leave:éncashment, for promotion to the upgreded post anu
for interest on the arrears thest are due tO him. Accord-
ing;go_hiﬁlhe has passed the High School examinection in
194% §nd joimdservice 1in 1945. But he ceme to know of

his co.rect dete of birth only in 1980 when he cross-

¥

wgms Fifis APy /
qereT T 3 oeqh
- o

i
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. ' checked with the entries made in the Birth n
. ‘ the village end, therefore, he apprvached the defenacnts
,«'"; . ';';fér ﬁhe change of his acte of birth tc 27.2,1925 insteed
o . of the éne which h& had ezrlier recorded which was A%
11.11.1923, He has also, in support of ithe re queSL for
‘chsngye, given the dctes of birth uf his uther brothers

and sisters and contended thet the entry mede on 27.2.25

(e

= ' in the Birth hegister pertcined 1¢ him alcne. Un behelt
of the defendants the contentions were challenged cin the

ground thet the entries in the service record heve been

¥

made by ﬁhe pleintiff in his own hand-w.iting and there
o - is no erro; in reccrding of the.same and the pleintiff
has alsc not submitted his originel copy of ihe Matricule-
tion Certificate.When he wss asked to dc the same he
plecded thet it has been lost. It wes furthe:x submitted
by the lesined cuunsel thet for change uf dste of birth

a target date wss fixed in case .7 litereste steff and

even at thast time when the circuler was notified the

A . :

- pleintiff had taken no action. We have elso perused the
plaint’and the written argunents submitted and the

documents filed slong with the plaint and replies.

5. It is not under dispute that the pleintiff had
submitted his Matriculation Certificste when he joined
service and had made entries of nis dete cf birth on the

basis of fMatriculastion Certificate in his own hand-

Wlltlnj in the service book. The pleintiff has accepted

the seme buL his plea fou requestlng the change 1s thet
"y

the dauﬁiof birth reccrded in-the Matriculation Certifi-
cate differs from the one that hes been recorded in

the bir h_certifijte in the villsge. Pare 225 of the

- N lndlan‘n lNay Estzblishment Code, Volume I lays down

,‘i; 4%/’ the pxucequle for the entry of date of blruh in resoect

aeras 1T fuwrdl |
q:“faf VAT, m:m'i:
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-~
of an employee when he joins reilwsy service, This pelc Qf
1

says thet every person, on entering railwey service, sha

declare nis dste of birth which shall not differ firom any

declaration'expressed or implied fur any public purpose Eﬁ(
before enuurlng reilwsy service. It also says thet in
the cese of litercte staff,the date of birth shall be

entered, in the record of service in the railway servant's

, owh handwriting and thst this dete of borth ss recorded
in aCCOLd.ﬂCe with 3hese rules shsll be held to be binding
and no clteretion of such date shali ordinerily be

~

permitted subsequently. There is, however, s provision

that the. seneral aneger in the case of Group C & D
2 pay

railway‘servautAt@ ceuse the date of birth to be altered

where in his opinicn it hed been falsely ststed by the

e S i s - o

railway servant, or where s setisfactery explanation (which
should not be enterteined after completion of the proba- ;
tion period, aor three wvears service, whichever is earlier)
of the circumstances in which the wrong date csme to be
entered is furnished by the railway servant concerned,
Thus a deate bf birth which is recorded accoruing to

para 225 nl is binding and no alteration is permitted in
the normel course, The plaintiff‘s plea thet he came to

know of the incorrect entry of nis date of birth in the

Matriculation Certificate only in 1980 is not liable to

be acceﬁted becsuse in any cese if he had any doubt sbout
the correctness of his date of birth as entered in the
lMatriculation Certificcte he should have not only taken
action té %et thet dete of birth corrected by the relevant
educatiohal authorities and aslso moved an applicetion for
change within a period prescribed in pare 225(4)(iii) 1, |

i.e., within th.perlod of probation or three yesrs of

%L/service whichever was earlier, The entries in a




O . e )

Matriculation Certificcte are considered reliablg; thou
when tée d.te of birth is declared four such purpose it 1is
always declared by the guerdian or the parents of the

W al % lme whan feorshe ' j
student wie joins school, but once such a decleretion
has been made a subsequent request fur change of dete of
birth on affidevit or on any other materiasl with the

‘motive Lo get some extrc benefit will not effect the
authenticity of the Ratriculation Certificcte. The entries
mede in the birth records in a village by illeterczte

. villags Chaukider showing the dete of birth by samebody
else aéAnis reguest do not als? becume evidence to
sup;or{-the request for a change. If the service record
does not show any irregular or illegel entries and the
entzaes have been mede by the employee himself those
entries cznnot, in any cese, be brushedaside by the stete-~
ment thet it was only in 1980 that a person came to know
cf certein entries in his birth register in the vil._: ge.

iIn eny case e date of birth recorded in & service reccrd

duly attested by en officer of the depertment and signed

Y . v L .
RN by the employee and never disputed through out his long

N B

-\f¥$ career of service of more than 30 years cannot hecome &

’;} subject matter of dispute on the eve of his retirement.

s+ In Government eunployment ketriculation Certificete, if
obtcineo at the proper time, is given preference over any
other duocument like hor=oscope, afiidevit, etc, in the
mat@éf of entry of dete of birth in the seivice recurds,

- The reiuést of the epplicent, thercfore, fur changing cf

dete Qé girth on ohe eve of h;s retirement does not sustain

itself and is lichle to be rejzcted.

14

6. - 4s fer es promotion to the grede of Rse 550=-T50
2 o LY '
39////15 cuncerned, the restiuciuiing orders have not bheen

ennexegd in zany of the documents filed by the pleintiff,

S
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but if they were sllowed fixetion in restructured posvy

¢

retired in Kovember, 1981, it would eppeer thst in C°Se£56

with effect from 1.10.1980 @nd the pleintiff stood (

the promotion to the grade of 1:5.550-750 was to be based

on senicrity-cum-suitebility, the plaintiff's czse should

z1so heve been considered 1n oCCu;dgnce with his Senchlty

ena fltﬂLSJ for fixetlion agulnst tho pust with effect

from 1.10.1980 to the dete of his retirement. 1f he wsas
otherwise fit, the fect thet the orders ceme after his
retirement, should not hszve come in his way of being
fixed in the yrede end given proforme promotion es well
os due arreers for the period till he wes in service.

Since the defendonts cre slso silent on-this aspect the

pleintiff would be entitled to have his case considered

—ne
R

for the seme end if he 1is found eligible fur the bromction

on the restructured post he would ¢lso becume =ntitled
to the retirement henefits sccording to his revised

fixetion.

7. on the subject of -enceshment of leeve 1in
January, 1980, the ngilwey Board issuea instruction to

the various sailways seying thet elthough a Government

”:Servgﬁt did not possess eny right to insist thet leave

-+ zlready scnction end aveiled should be retrospectively

commuted into lea%§ of different kind, the lecve
sencticning authority is competent to commute it
retrospectively ond the Bosrd's directions were that

on receibi of the request from the employees their ceses

msy be considered on their own merits. But in July, 1981

neilwsy Boerd's further decision deted 10.6.1981 wes

?&//// conveyea to the wgilweys clerifying that the henefits of

-~

o
ccnnutetion was eveilehle only to the serving reilwey

s

wyG sras Ao 7 ' .
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employees and not tc those who have clregdy retived

frum service. ihe nailwey Board's crders for commuteilon

were issued in Janueiy, 1980 &nd were not eppliceble tco
the stzff who hed retired prior to this dete in accordence
with this clerificetion. The pleintiff hced retiled in
Noveiher, 1981; Therefore, the benefit of the scilwe:
Bosrd's orders cn cummutction of one kind of leave tco
anvther in the context of enczsament of lesve wodld

become ¢ppliceble to the pleintiff cnd he will be entitled

to get the relief due 10 him on this sccount.
L ;

8. ' In view cf whet has been seid in the pares
. .

suprd, in cese the plaintiff becomes enlitled to

prom.tion to the grede of 15.500-750 end is fixea proforme
with effect frum91.10.1980 in this grade he will naturelly

become entitled tc¢ -=vised setilement dues also.

9. On.the ebove considerztions we reject the
preyer of the plzintiff for tne chgnge of his date of
birth. His aate of birth would be as reccrded in the
officizl records i.e. 11.11.1923. e further direct thet

the pleintiff's case will be exemined by the defendents
\“______'_’ L.

for considercztion of the following -

(a) for femadeidon ageinst the restructured
post in the grade of ns.550-750, and

!

(b) for commutation of his lecve in terms
¢ of nsilviey Board's directive of January,
1980, and if he is found eligible for

promotion etc. he will be given the reliefs
&s indiccted in pares ebove., This should be

*:done within @ pericd of 3 months from thedate
of receipt cof these orders.

o &
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» The petition, Suit No.294 of 1983 is

o

w
wn

- 10.
L disposed of in the chove terms. we make no order
ot o

10 costs.

O-‘r/k : o ,,D“/ir (7).

X  THEiBEL (). Crif Loin

Jated: wecember ;23{f\~,1988. '
v P3.

| TRUE

i 6Py
‘“§§~
M, C’v‘\/\@\/\mg v "/1,\_

< 249 “p(

v @il {Q

Al elagmi

AL EERRIG e T e

I 74403, g

[P RTIRY IS S VI )
BT o o1 {
dvbuaiive Tribaue &,

o Luhiabied
V]




" Be Jere Tha Cenlrial Aelynima s Lo teve 17100 CEVEAA

U}\I’/&va Beiet , Lotetoin <2 . @

G A, Ne, op 1990 (L)

Winkon of Sndia Vg Bans Raf Nadow P

3 . e

Annexecine No. A-3

grfang e o/ EI

. TR 750, ATy
. GHFICE OF THE GENERAL MANAGER
, NORTH EASTERM RAILWAY

CORAKHPUR

g e - -
‘ N T 06-3-20
NIt s s ) .
S/ein e AN e (10 s

gy By s

ez« SEN /1) /RO 9T S e AT IT’ /

o Tl QR Ty 5/6~2~g90 i Co

‘ _,._‘ " :J
;‘ ProeATETH Lo e o A S R P I ;ﬁ*«f PRI A
. N ‘*'{L!L"l wilh ey L "L—. S St edy [ i

i ?‘-‘f o P T et R e avve '3? 0% Gy

ST /~» LY S/ TR e TR e walan 3o

i / ’M/C" 03 24-6-81 AT

EUCRESIY v ::.z'-‘1-2‘5"<'"(a )2 T TTERRRRE gy o e
e N it I G B CH T S m T gary

iRl Rl e Ry R R

A # ‘/K-v»c’”(ﬂ@ ,nk-a%%léﬁ\rél‘&“&yax B
X e »@w«/w Pl RE o 8 Qiidue-gt

LIRS

s L 550750
a ., ;
,,“‘j . 1;;5,",00

330560
260-400

FAT R 550-750 WU QAT ST
1 m'c_; LSRR g;x_f{‘rg_'rf T Oy A;r['::’* “y
ey bar faga Y 3 Z} By ciﬂ ,"3
405 o~~ ~o 1‘!“ G Gl AN YEE
e

¥ D iy
STty v arnfay 3 oael ng.

feay S :;a;.:f &Sl uent o 264/83
Tyt ¥ our | - »

RENES

[4\ T'ﬁE{f u“r «1..1/‘-x\d .Ai\;';

b 4 b L s g b e Y e o

oA

i
() [ & \'
. 3//



Befere The Cenlral Helytovtss fmaw (Fet oy ot -

C/u,,au,u/ [;L,VIC/L )<,(/L(/tl-g @
O A N, op 1990 cL)
Uniom of India Vs, Bans &% oo o b
| | A
| Arnexisie No. A= “‘"
S S oz
o - "‘oam'{‘ar‘ ai
| - o | - 1?;5‘1 W gEeTH(IT0)
Ty o - TR
© o do 4 s Teds WG L TTHR Fearsig s 00
o oY &T T AT,
‘ wegd geTa Fatus,
- T -322, 3”;:1'171?,
SETAR 1
. Fasta: =g aTe dra
j& : é‘fa%-*f : TTHT esrT‘m Tems o3 82

amr%éaﬁ‘ra FTEA X z%a—m “IF&TCTaTﬁ ( IR/ GOTAY)
garer feary MHT T o1 Wd ST 6T Pets " 100 6281 BT T3
a @i TS “PW e TRTT TRTgSRL TH(aTO) ATTET 3 emﬂ T5TS
e /taml@ri‘) Pamth 6 B 81 ( ot defefa o o7 0T Ty
o :3;53- aret feari ), 3 agfe " woedtea el s arw
% oTa " ar '(T{"(“TT P Jared wﬁfa'rfw? B €T ¥ 2 A fe Aarfage

; FRarfeat ot ¢ Yo aTT A 0 FPYTE AT Wa” 3 F a
*) Cgrefare %ar hgfa fao 30. Peel) & AT Fﬁ"‘Td: 03 % 82
gt Feam, aq: v fETgaTT W vr”h % |
| | P —
2 .
g fed W gae e (IT0)
- ETAS

q‘?*(rafw em'c" FTT ﬂo%o g0 (aT0) , WeTAR FTUfAT
A, 3 qaa"re:f Qg awaraa;mﬂarﬁ ?g Qfma- 3

3 BN . 31— M %ﬂ qa*b'ﬁ;(m’o)

ie S N ) LY " . .
£ : .,‘;‘;@t" 4 : ‘ETM e .
N v
' NP AR o _ Al / B o .
L ,.!? o ,ﬂ.-_,:,_-v" - QW . .
‘.,"' 'jt‘?"‘”&f&'{‘@‘ .-' W‘j"ﬁ‘:‘ ’ - T
sl %@@‘*" ol



15 e[w

U )% Of) 9 nea

JOL Leml)w/a FA LA A4 A

QAV(,«/L/LL SL,VLC,L L. o83
of 1990 (L)

BC‘/V\.»X (\)aé YO&@@O\,U’

Qs A, No.

Vg

/@’ﬂ,v&um No. A-g

paymint of w18 wagss 'mdir Siction 3 of ta Act and wis

~ addrsss for t*4 pwrposs of sarvice of all noticss and

procenpss 18 zg}iva;n abGvd

4

K

' %ﬁ/\/t‘\j \/d —&(2.90__”,;:

b

igerY

A a, mﬂfow tha Praserivad Antrority nndar the Paymant of “/
ﬁj’ w;agas Act 1935 (1v of 1938) for Incknow Ama ; // |
(ﬁ;&ﬁ{au% octice ry Im.kmow). ) [
. .
AN \pplication Wo. 5)S of 1989 i17)
. . .ae" /;7 z./
2_‘\ . . petwaan ° . m;
Bans raj Yadava 5/0 1ata Sri Maval 0 He¥o, Cwz22, Indlra
Wagary Z'mclmo.m, ) “x
L . ooo Applicant ri\x
\ / Sanior mviaionai Baxsomﬂl Ofticmr, W.s.Railuay. Aswok )ik;_ '7H
_‘Marg, Picknou , fep-and-trebatalfzot Unlof-of Ipdla, L
----- eoc 0PPs Ba.rhye ,\
| 1{3,1; t:@ apglicant statis as ;n;ii ri= L
. ~ Inat pansral Yadara vas a pson suploydd in the o
) Lcameiw of Hiad Clari/Dffiod Saypdt (Ymdn 11 :ln tha ,
oftico of san:lor Iﬁvtaiom:l aignal & Wlecoaummication |
- lﬁnglnﬁer, I.aailway, Dicknovs T
oo VR R _ . (
o ) : T‘w addr@ea of tha a@pl‘lé ant for tw8 ca rvice of 'vrr\u
- a1l nnti@a and Jrocd3sas :la as nota d abovae \
o . - I Qm«
20 .%niof D}y%ﬁf)nal mmmm Officar, YofsRilwy, <>
Aghel MATgs Yucknod 15 Td parson msponsible for thy Q; \

—

at zw;naantva wagaa “ay: not bdan pald inspliw

Uontde o o ° (2)



‘J:x-ib tma.'] A11

panaraj Yadava V8e U
4o this a.pp‘lica.bitm

~) X dw }\ us\;\

/' . i 7
- - (l { . o )
© of ordar damd &,3'-12-1988 W t‘v@ Qantral Adniniatratm " ﬁ/

anatad 1n Appucauon ¥o. 893 of 198é> in M.

nion of Indla d@t&qed 1n Annd xnid | tie
mariorisdly and was bien maGe fnéfa

4175 gal 41 drction mdr tha provision of Paymint of Wages %

Acts

~b ~ e

[~] oo . e

. @

1 W
-

-~40‘.

I

-ihat T aw]tcant @stixnatas tha valm of tha
muef gonghi by win at ¢ Bam oL Hs.lo.b'?(/- (lan
_thomsand Fiwe hunded-savdaty- mmamly).~—~~—~~

A e wh Lo

R A HI S T‘sﬂt *.M apylicant prays wat a dimctian may bo

1
-
.

.

133.:% nndﬁr snp~Section (7 of Seetlod 15 for s
(a) paymsnt of wis dsdwctad wages as ustimamd or

(SIS - e

guch guiatar or lessapry amo‘mt as the aarthorlity

may £ind to b dwW,

[V

-(b) Compensation amonting to %1305,7'&/-(“0!16 lae
£1vg thonBand B¥van handred thirw) eqnal to

tin tims of adnotad vagds and allowancds of

S0 100 57 & =0

' "“(“) CU?d///'//" Cars vy ad
gy applicant cartify teat §-d statemint of f3cw

sontained in this agplication is trw %o thd best of wis

knowledgd and bilidve aconatde

- ' o (¥ ’ '
/Sw oS ’\J /J :’& (728

ﬁgq‘.lc} bongxaia A0
Tacknows Dotd a - | Am}l:lcant
q-6-128% . . b;u | -
(VV (J./«Ja\"; = "t}’ e . 4%
L\

L

e
a

e sl sifaErd /

Q@i A7, 5ENs




}./

n"\
L

///
* IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

CIRCUIT BENCH .
Gandhi Bhawan,Opp. Re51dency,Lucknow %b

******* . '
Lo i , e "//'70 =
' No.OA/TA Ve dated the-==Z_ 2 L2
| /ST . ,
Eo Re%ﬁﬁﬂaqc”ic%mh&l%%m} emtmmmof 1690
___APPLICANT ,
A mg;j‘ : gp mﬁ?{ Em 6 i
\ o © - VERSES o |
V - ‘ | RESPONDENT _ -

BAYSRAY YADIY HOUSE NO-Ce322 INDIRA msmz LUCKROY, _
THE PRESCRICAD AURHORITY {CORCILIAYIOT OUFICER) PAYMERT OF am m
1935, CUNM.. nss?mm COCHISSICUER LUCKHOH,

.
Sppet”

5 ' - Please take notice that the applicant abovenamod has '

" presented an application, a copy whereof is: enclosad herewith,
- Whlch has been reflstered in this Tribunal, and the Trlbunal

",ﬂ“«* D fixed ——=meme ~m=—==— day of f—--l-u—- - 1990 for the

h\?lng of the said applicati on,

} If no appearance is made on your behalf by yourself
4 }
@ your pleaser or by some on duly authorised to act and plead

on your behalf in the said application, it will be heard

and decided 1n your absence,

. <
63 - Given under my hand and the seal of the Trlbunal this,
, ;?C[ day of /j 1990,
-
EPUTY fﬁ/&/ 7¢TRAR
FHH R
&Qa : BUICLACOPY OF PETITION HITH CCURT'S ORDSR DATED 27.11.90
A I
- 291 o o




_AINISTRATIVE TRIBUNAL
TRCUIT BENCH,LUCKNOW .

0.A.N0.374 of 1990(L)

Union of India osenpony Applicaiiit
Yersus I
Bans Raj Yadav . enceesss Respondzants,

27,1161990,

Hon'ble Mr, Justice K. Nath, V.C.

Hon'ble Mr, M.M. Singh, AMo

f;
. Respondent Shri Bans Raj present in

person and accepts notice. Copy meant for rese
pondent No.1 shall be delivered to him, 5

i
>|

Issue notice to show cause to the
respondent No,2. ' _ "

L.ist for admission on 11,12, 1990° In

a-warded with the prescribed authority unc'ier theé\éS}
Payment of wages Act which shall not be tO/J,:Z\T(\
the respondents till further orders, Copy of the
order be given to the counsel for applicaxllt with=

in 24 hours. ’P

[

sa/~- - sa/= i
A.M, v.C..

// True comr //

e
tis/ (Mohd. Umar Khan // /7 '%
. Cou't Of. e, J

« Ceilial 2 gy, Jdnistrative Tribapal,

Cireyit Bench, ,
LUC&I\OW& ‘ i
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